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IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 10.07.2026
+ BAIL APPLN. 1957/2026

KANNA @ BHUVNESH ... Petitioner

Through:  Mr. Shyam Manohar, Mr. Luv Kumar
Gupta, Mr. Ambrish Kumar, Ms.
Kajal and Ms. Kritika Kapoor,
Advocates

VErsus

STATE (GOVT. OF N.C.T) OF DELHI ... Respondent
Through:  Mr. Sanjeev Sabharwal, APP for State
with 10/SI Deepak Kumar
Mr. Sarthak Karol, Ms. Neelakshi
Bhadauria and Mr. Shashank Sharma,
Advocates for R2

CORAM: JUSTICE GIRISH KATHPALIA

JUDGMENT (ORAL)

1. The accused/applicant seeks regular bail in case FIR No. 03/2024 of
Police Station Jahangir Puri for offence under Section 307/120B/147/
148/149/34 IPC & Section 25/27 of the Arms Act.

2. After last date, status report was filed. | have heard learned counsel
for accused/applicant and learned APP for State assisted by 10/SI Deepak

Kumar. I have also heard learned counsel for complainant de facto.
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3. Broadly speaking, prosecution case is that on 04.01.2024, when the
complainant de facto with his friends was present in park near his house,
accused Akash, Mukesh, Babu, Suri, Sanju, Dehla, Bhairon and the present
accused/applicant also were present there. Suddenly, all accused persons
started attacking the complainant de facto, so he tried to run away, but
Akash and Suri opened fire at him. Fortunately, the complainant de facto
escaped unhurt, but the shots fired by the said two persons misfired and hit a

child, who got injured.

4, Learned counsel for accused/applicant submits that the prosecution
version is not truthful and the accused/applicant is innocent. It is submitted
that nine out of twelve accused persons already stand released on bail. It is
submitted that even Akash and Suri who had allegedly opened fire also have
been released on bail. It is also submitted that all three public witnesses of

prosecution in their testimony have turned hostile to prosecution.

5. Learned APP for State opposes the bail application on the ground of
antecedents of the accused/applicant, but does not dispute that nine out of
twelve accused persons, including those two who opened fire have been

released on bail.

6. Learned counsel for complainant de facto also opposes the application
on the ground that the accused/applicant had initially absconded and it took

six months to arrest him.
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7. Considering the overall circumstances as mentioned above, the bail
application is allowed accused/applicant is directed to be released on bail
subject to his furnishing a personal bond in the sum of Rs.10,000/- with one

surety in the like amount to the satisfaction of the Trial Court.

8. A copy of this order be immediately transmitted to the concerned Jail

Superintendent for informing the accused/applicant.

Digitally signed by GIRISH KATHPALIA
DN: c=IN, 0=HIGH COURT OF DELHI,

2.5.4.20=8401dd889b27a77b2f65ffffe4
G I R I H afec45569af3962c6fb4835d435f97626¢

acca, ou=HIGH COURT OF DELHI,CID -

7047638, postalCode=110003, st=Delhi,

KATH PA L I A serialNumber=d3e86796451ec45c07b5
d15570996b40f80cbd2eee60402c4879
65ff801e26fa, cn=GIRISH KATHPALIA
Date: 2026.07.10 16:37:03 +05'30'

GIRISH KATHPALIA
(JUDGE)
JULY 10, 2026/as
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